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" Coumsel for the Applicant

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

Q. .
0.A.Ne. 772/95 Date of Order : 6,3,98
BETWEEN::/
P.Venkateswara Rae _ «s Applicant,

AND

1, The Natiemal Savings Commissioner,
Gevernment of India, Ministry ef
Finance, 12~-Seminry Hills,
Nagpeor.

2. Tﬁ& Regional Directer, Natienal
Savings, Government of India,
Kendriya Sadan, C Bleck, II Fleer,

Sultan Bagar, Koti, Hyderabad. .. Respordents,

Counsel for the Respondents ee Mr,N.,R,Bevraj

CORAMz'{ |
HON'BIE SHRI R RANGARAJAN ; MEMBER (ADMV,)
HON *BLE \sam B,S, JAI PARAMESHWAR : MEMBER (JUDL,)

i

ORDER

et

X Ag\pgi Han‘bie shri R.,Rangarajan, Member (Admm,) X

Mr.V.Venkateswara Rae, learned counsel for the applicant’

and Mx.N.R.Devraj,'learmed stand ing counsel feor the responden ts,

2. This 0.A, iS filed fer the fellewing reliefs :-

QI)‘ﬂe-éireét the respendents te permit the applicant te

. | .
discharge the duties ircluding field work and administrative
nature attadhed tQAthe post of Deputy Regional Directer held by

/

i
him, ]

es Mr,V.,Venkateswara Rao

r



es 2 oe : ) :

, .

(2) 76 restrain the resperderts from insisting the applicant ;
to daily repert inm the proforma mentioned by the 2rd respondent |
in his office order dated 17,4.1995 No,7971/75/Estt/003/95-A,

(3) Te call fer the recerds pertayning to letter Ne,
13760/Estt/PVR/DRD/95~-A1, dated 13,6.95 issued by the 2nd respondent -
directing the applicant to attend the Medical Board amd quash the

same declaring it as illegal, arbitrary. '

3. It is now stated by the learned counsel for the applicamt

that the applicart had already retired and hence the OA has become

infructueus,
4. In view of the above, the OA is digmissed -as imfmctu@us.
N® costs,
(W ( R.RANGARAJAN )
___—Vember (Judl,) Membe r (Adrm, ) &
| Dated : 6th March, 1998 k
]

-

(Dictated im Open Ceurt) W/

sa YR %4

PN
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Copy to:

+

—

1. Yhe National Savings Commissi oner, Govt. of India,
Min.of finance, 12- Seminry Hills, Nagpoor.

2. The Regional Director, National Savings, Govt. of,India,
Kendriya 5adan, C Block, Koti, Hyderabad.

3. One copy to Mr.V.Venka teswara Rao,Advocate,CAT,Hyderabad,
4. One copy to Mr.N.R.Devraj,5r.CGSC,CAT,Hyderabad,
5. One copy to 0.R{A),CAT,Hyderbbad.,

6. One duplicate copy.
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TYPED BY CHECK®Y By
COMBARED &Y HPPRZUED BY
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IN THE CENTIAL ADMINISTR TIYE TRISUNAL

HYBEAADAD BE NBH HYJERABAD

THE HIV'3LE MR BURANG 4 JAN : M(A)

A NG
THE HIW'3LE MR.3.5.341 PARAMESHUAR ;
. c M(3)
DATED : G 1315252 _

ORDER/JUDCMENT

Mod./R.A/CALND.

PR .:}-7'—2,/95‘

ADMITTED
1531559

A TNTERIM JIRECTIONS

ODISPI5E5 OF WiTH JIRECTIING

OISMI338] w3 W ITHD RAYN
UISMISSED Fav JIFAULT
RDERC/BEIECTED

N2 ORDER 45 N £3as7s.
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